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ORDER

Despite notice to the petitioners and their counsels, none is present on their
behalf. Ld. Counsel for the respondent submit that he has also taken steps to intimate
the parties vide e-mail dated 23.09.2016, attaching the copy of the order of this court.

Despite the same, none is present today.

2, Though a settlement is stated to have been arrived at between the parties, it
stands unconfirmed on behalf of the petitioner. Under such circumstances, one further
opportunity is being given to the petitioners to confirm the same, {ailng which, the

petition is liable to be dismissed in default.

3. Tocome up on 06.10.2016. L ol
(Ina Malhotra) -
Member Judicial



